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9-12-'96 	Mr.H.Rahman counsel for the app icant. 
None for the respondents. Written  statement 
has not been submitted. The respondents 

have also not compliedith the order dated 

29-696 directing theito produce the 

answer script of the applicant before this 
Tribunal. Therefore, the Divisional Railway 

Manager, N.F.Railway, Lumding is directed 
to produce the answer acript of the appli 
cant which was written, by him in the written 
test held on 8-7-95 for selection to the 

/ post of Dy.Station Superintendent'i 2-117. 
List for written statement and further 

order on 2-1-97. 
Send Copy of this order to respondent 

No.5 Divisional Railway Manager(P) ,Lumdlng. 

lm 	 Member 

I! 	(v' 

Mr.S,C.Kundu is present in person. 
None for the respondents. Written state-

ment has not been submitted and answer 
script also has not been produced. 

List for written statement and pro- of 
uction2answer script on 23-1-96. 

• 	H 

•• 	

0L 1Jj SAJM- 

• 	
• 	

lm 

• 	 *9 

w 	
1' 

L 	 * 

31.1.97 

'7 P- 

-6- 	-1 1 J•. L 	, 
)As. 

2 	
~ e- 

410 

er 

Mr. H. •Rahthan, learned counsel for the 

applicant and Mr B.K. Sharma, Railway Counsel, 

are present. 

To be listed on 12.2.97; The answer scripts 

shafl also be produced by the Railway Counsel on 

the next date. 

Member 	 Vice-Chairman 
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DNISATIE ThIBUNAL 

• 	 . 	GUuJAHATI BENCH 

No. 

\'•. 

Respondent(S) 

.for the a.p1icant(s) 

- 	 for the Respondent(s) 

Office . 	 Date ' .._ Cu)tJ)d 

20-9-46 
Learned counsel Mr.H.Rahrnan 

/ .. 	 . 	 . vesthis application for the 
i• j 	.' 	J 	 applicant. Perused the contents 

. 	 •- 	,.bf the application and relief 

sought. 	 I  
, 

. 	 Application IS admitted 
Dated .. U. 	 'subject to determination of Ilmi- 

-, 	 ,tation at the time of final 
• 

	

	 hear-ing. Written statement: within 
,6 weeks. 

. 	

, 	 List for written statement 
* 	 -, 	•.. .., 

	 ,and further order on 2-11-96. 

The respondents are directed 

	

• 	 -- 	 A1- , 	1to produce thq. answer script on. 
12-1I-96 for perusal of the 

Tribunal. 

	

• 	
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'im ' 	 .- 	 Member 

- 	 : 	 . 	 •. 
1.1- 1 .96' 	Mr H.Rahman for the appli-. 

A llen

'cant. Mr B.Mehta for Mr B.KShar 

 --< Railway counsel seeks four weeks 

time to file written statement. 

Allowed. List for written state- 
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- 	ment and further orders on 9.120 

Respondents -are directed t 
- 	 produce answer scripts on 9.12. 
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O.A. No.201/96 

12.2.97 
	

Mr H. Rahman, learned counsel for 

the applicant and Mr B.K. Sharma, learned Railway 

Counsel, are present. 

) 	 J 7  
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21.2.97 
flY, 

Let this case be listed on 21.2.97. 

Member 	 Vice-Chairman 

Mr H.Rahrnen is reported to be sick. 

Mr R.Dutta prays for short adjournment 

on his behalf. 

List on 26.2.97 for production Of 

answer scripts and other documents. 

4' 

Member 	 VLce-C a..rmafl 

p 2 
	 List for order on 4-3-1997. 

Merhb r 	 vice_Chairman 
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4.3.97 	Arguments of Mr H.Rahrnan kzx k1' 

learned counsel for the applicant heard 

and concluded. Judgment delivered in open 

court.h apPlication is dismissed. No 

order as to costs. 

Member 	 Vice-Chairman 

IM 



1 	 1. 
.

40 
4 

..• 

CENTRAL ADf1INISTRAtIE TRIBUNAL 
OWJAHAI1 BENCH :: GUWAHATI-5. 

G.A. jrj 	201 of 1996. 

DATE OF DECISION 4-3-1997. 

Sri Suresh Chandra Ktindü 	
(PETITIONER(S) 

Shri H. Rahrnan 	 ADJOCATE FOR THE 
PETITIONER (s) 

RESPONDENT (s) 

Shrj B.K.Sharma,Rájlway counsel. 	 /iOIOCTE FOR THE 
RESPONDENT (s) 

THE HON BL E JUSTICE: SHRI D.N.BARUAH VICE CHAIRMAN. 
THE HON.' BL E SHRI GL .SANGLYINE 0 . ' ADMINISTRATIVE MMI3ER. 

Whether Reporters of local papers may be allowed to 
see the Judgment ? 
To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 
the judgment ? 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble Vice-Chairman. 

I 

.JERSUS 

Union of India & Ors. 
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CENTRL ADMINISTRATIVE TRIBUNAL, GUWAHhTI BENCH. 

Original Application No.201 of 1996. 

Date of Order : This the 4th Day of March, 1997. 

Justice Shri D.N.Baruah, Vice Chairman. 

Shri G.L.Sanglyine, Administrative Member. 

Sri Suresh Chandra Kundu, 
son of late Rangalal Kundu, 
presently working as Assistant 
Station Master, under Lumding 
Division, P.O .Lurnding, 
Dist. Nagaon, Zssam. 	 . . . Applicant. 

By Advocate Shri. H.Rahman. 

• 	 - Versus - 

Union of India 
represented by General Manager, 
N.F.Railway, Maligaon, 
Gawahati-il. 

The General Manager, 
• 	H.F.Railway, Maligaon. 

The chief Personnel Officer, 
N.F.Railway, Maligaon. 

The Divisional Railway Manager, 
• 	N.F.Railway, Lumding. 

The Divisional Railway Manager(P) 
N.F.Railway, tumding. 	 . . . Respondent.s 

By Advocate Shri B.K.Sharma,Railway counsel. 

OR D E R 

BARUAH J , (VICE CHAIRMAN) 

The applicant has filed this application praying 

for a direction for re-examination of answer scripts for 

the selection of Deputy SS under .Lumding Division and 

also for further direction. The facts necessary for the 

purpose of disposal of the application are that the 

applicant passed H.S.L.0 Examination and thereafter he 

was appointed Signaller in the year 1961 in Winding 

Division under the N.F.Railay. Thereafter he was ppmtèd. 

contd... 2 
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from Signaller to Assistant Station Master in the year 

1968 and since then he has been working in the various 

stations under Lumding Division. The 5th respondent-the 

Divisional Railway Manager(P) issued Annexure-I Notification 

dated 10.5.1995 Indicating that the authority would hold 

a selection test for forming a panel of Deputy $5. 

written test was held.. The applicant also appeared in the 

test exanination. He was not however selected. The 

applicant feels that his answer scripts were not properly 

evaluated. Therefore, he prays for a direction to re-examine 

the answer script. 

2 • 	The respondents have filed written statement 

denying the averments made by the applicant. This Tribunal 

directed the respondents to produce the answer scripts.. 

The law is well settled regarding the power of this Tribunal 

to re-evaluate answer script. The Tribunal should not re-

evaluate the answers script inas-much as the Tribunal does 

not have the expertise knowledge to re-evaluate answer 

scripts. Mr H.Rahman, learned counsel appearing on behalf 

of the applicant, however, made a prayer before this 

Tribunal for production of the answer script. We called for 

the answer scripts. The respondents have produced the 

answer scripts today in a sealed cover. Mr B.K.Sharma, 

learned Railway counsel is not present today. However, Mr 

J.L.Sarkar another Railway counsel is present. As per 

our direction, the sealed envelope containing the answer 

scripts of the applicant is open by Mr J.L.Sarkar in 

presence of Mr H.Rahmafl. it is found that there is no 

mistake in making the total. In view of the above, we 

do not find any reason to interfere the order 

passed by the authority. Accordingly the application 

contd... 3 
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is dismissed. However, considering the entire facts and 

circumstances of the case, we make no order as to costs. 

The Railway counsel may receive the answer scripts 

by giving a receipt. 

A 

G,L.sANGL1kINE ) 
AD1 IN ISTRATIVE MEMBER 

D.N.BARtJAH ) 
VICE CHAIRMAN 
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IN, THE CE1'IRJAL ADT'1NTITHAT1IE TR1BtJNLL; GUNAHATT 	IO-i 

AT GUAHATI 

; 	 - 
- 

O.A. No  /1996 

Sri Suxesh Chandia Kundu 

...... 	Applicant 

'-Versus - 

'. . 

Union of Inuia SflQ others 	
p 

- . . 	 •' 	 ' . 	
. ......-.Respondent 

- INDEX 

Sl.No. List of docurn en $ 

1. Application and veIifLct3on 1-10 

'2. Notification dt. 	10.5.95 11-13 
(Annexu.e-I) 

3. Memoiondurn dtd. 	10395 

(Annexuro-lI) 2 
• 	 . 	 . .' ' .. 	 . 

• 	.4. Application 	dtd. 	19.7.96... • 

- 	 (Annexule-Ill) 

5. Postal Receipt 
(Annexuie-IV) I 

' •. 	 ' • : 	 ' 	 . 	 " 	 . ' 	 ' 	 - 
• • 	 " -' 	' .. 	

' 	 LI 
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BEFO-E THE CENTHAL ADINISTHATIE THiBAL 

cQ 
GUAHATI BENCH AT GUVAHATI 	
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Application undex Section 19 of 

the Cential Administiative TIibunQl 

Act, 1983 

ORIGINAL APPLICAcNO. 	/ CF 1996 

Sti Suesh Chandia Kundu, 

son of late Rangalal Kundu, 

piesently woiking as Assistant - 

Station Mastei , undi Lurnding 

• 	 Division, P.O. Lumding, 

Distiict - Nagaon , Assam. 

Applicant. 

- Veisus - 

1 . The Union of India 

• 	 xepxesented by Gencial Managei, 

1'• .F.Railvjay, rIaligaon, 

• 	 Guwahati - 11 

2. The eneial Managex, 

N.FJailway, Laligaon. 

• 	 3. The Chief Peisonnel Officei, 

N.F..Railway, Maligaon. 

Contdr/2 
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4. 	The Divisional Railway 	inage, 

-N.F.ailway, -Lumding. 

The Diva sional Bailuoy I anoçeiP), 

N.F.Railway, Lumdin. 

esocn.dents. 

 Particulars of the order against which t;is 

application is made: 

1• 
This application is made againstnon—dis - osal of 

the appeal filed by the applicant foi re—examination 

of thswer scripts for- the selection of Deputy S.S. 

under Ll umding division 	. 

 Jurisdiction ;f, this Tx:hunai 	: 

he applicant declares th2t the subject matter 

• 
of the application in 	..hich the appilicant' seeks 

• relief within the lulisdiction of this Tribunal 

III.. Limitation : 

The aplicant further decicies that this .blicat ion 

s within the prescribed period of limitation as 

piesc±ibed by the Administrotive Tribunal Act, 	1985 . 

IV. Facts of the case  

• 	 - 
That your humble applicant begs t 	state that 

after passing the H.S.L.C.examjnatjon he was initially 
• 	appointed as a Signaller in 1961 	in Lumding division 

• 	 -- 	 under the N.F. -Raiiway  

That your humble applicant begs to state that 

• 	 • 

• 

J fl&  contd ... p/3 - 

-- -T4 



he was promoted fiom Signaller to ASin the year 1968 

and ince then he isoi1cinQ in the VY/C st0tion5 

under Lumding division and presently he is working as 

• 	ASM in the scale of pay of Rs. 1600 - 2660/— ad he is 

presently posted at Lurnding under the Divisional rsilway 

manager , Lding 

Thaton 10.5.95 a notificationwaS issued under 

the signature of Divisional Railway Manager (Personn) 

N.F. Railway under Memo No. E./40-4/P11(T) •dtd. 19.3.96 

for the selection for the post of Deputy 55 in the scale 

of pay of Rs. 2000-3200/— . In the said 	tifiction it is 

stated that it has been decided to hold the selection 

fox forming a panel of Deputy 3.5. in the scale of pay of 

f. 200-3200/— f ox 31 vacacies within a short period 
from 

and the list of eligible canc 1 idate.s 	x SWt/ASM in the scale 

of pay of Rs. 1600— 2660/— . In the said notification 

the name of your humble applicant was listed against 

Sl.No.41 in the lit of eligible candidates for 

selection of the post of Deouty SS in the s:le of uay 

of Rs. •20003200/— . 

A copy of the said notificatio: which was 

• 	 • 	 circulated on 10.5.95 is enclosed heiewith 
I 

• 	 and marked as Ah.JEXUhE —I. 	• • 

That your humble ppolicant begs to state 

• 	 thatas per the notification the written test fo the 

- 	selection of Deputy SS was held on 8.7.95 , 5.9.95 

and 28.12.95 in thiee days . Your humble aoplicant was 

also ppeaied in thesaid wIit:en test which was held on 

8.7.95 as per the notification . 	 • 
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That your humble aplicant begs tostate 

that although your humble applicant appealed in the 

written teat for selection of De p  ' r jSin the scale 

df pay of R'. 2000-3200/— he was declared failed and the 

list of successful candidtes forthe post of Deputy SS 

were published on 19.3,96 consisting of 36 numbers of 

• 	qualified candidates  

That your humble applicant begs to sbate '  

that your humble applicant did well in the written 

examination and he hd attempted alithe questions and 

he answered the questions properly and as per his 

satisfaction but in. th.e said list of successful candidates 

the name of your humble aplicent was not appeard which 

indicates thet your huble applicant failed in the 

examination 	 . 	. . 

A copy of the result sheet.of the successful 

candidates published on 19.3.95 is 

. 	 enclosed herewith and marked as ANEX;iE—iI. 
4 

. 	That your humble applicant begs to state 

that your humble anplicant failed in the written test 

after successfully appearing in the examination . He 

had challenged the results of the examination on thc 

ground that aspel his written reply he 	SUCCeSSfUlly 

attempted all the questions and as pci his answers to 

all the questions he cannot bQ declared as a foiled 

candidate . So your humble applicant submitted on appeal 

through proper channel to the Divisional Railway ianagei 

for re—examination of the answer papers for the post of 

Deputy SS . 	. - 
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• 	 h) 	 That ydul humble aplicant begs to state 

that on 19.7.96 your humble applicant had submitted an 

application to the Divisional Railway Manager,.N.F.Rai1way, , 

Lumding with a request. to recheck the examination papers 

but no -Teply habeen Ieceivci from the Divisional nailway 

• 	 Managei,Lumdirig asyet 

A copy of. the said applicatlon submitted. 

to the Divisional Ri1way Manager; Lumding 

on 19;7.96 is enclosed herewith and 

marked as kNNEXUI iE —Iii 

i) 	 Th,tyour humble applicant begs to state 

thai a-youi humble :applicant had not received an reply 

from the Divisional Railwy Manager, Lumding req aidir 

• tb,e grievances of your humble applicat fi,e.had submitted 

another application by ,  registered post on 128.96 before 

the Ch.ief Prsonnei Officex, .F.Rai1way,Maligaon with a 

pIayz to re—examine the answer papers 

That your humble appflcarit begs •tostate that 

on 12.896 your humble apolicant again by registered post 

submitted an application' before t he General ManageN.F. 

Railway, with the same prayer for ic—examination of his 

answer scxipts of the written examination hy heldfor 

selection of Deputy SS in Lumthng Divi.ion , but till 

today no reply has been received from any of the aUthority. 

'  M~n' 1 /1 

Photocopies of the receipts of registeicc post 

is enclosed herewith and marked as ANEXURE-

IV and IVA respectively 

k) 	• 	 That your humble applcant begs to state - 

that as your humble applicant did well in his written •examination 



'S 	'a 

andhe had 	 attempted all the cuestions of. 

transportation department for which he is well experienced 

and he is sure that hedidweil in the examination 	and 

by mistake he may be declaed failed by the depaitment. 

• 1) 	That yux humble applicant bogs to state that 

the question papers which were issued alongwith the 

answer scripts were taken back by the auhoiity as a 

result of which he is un:bla to ;fuxnish the ques±ion papeIs 

aiongvizth the application , but as' per. his khovledge all 

•the questions which wexe'put in the written examin.tion. 

related to the duties and resonsiUilities of the ASM 

for which you± humble applicant is well exoerienced by 

working as ASM for more than 30 years and on Maxch;1997 

your humble applicnt will be 'retired on his supexannua.tion., 

that your humble aplicant begs to state that 

this is the latpxootion fox the applicaat foz Which 

heappeaie.d and he did well in the exaination and he is 

sure that as per his satisfaction he had reoliod the answers 

and he could not be declaed failed if the assessment and 

evaluation of the, answer scripts are pxppeil' made 

That your humble applicant begs to state that 

mostof the candidates were declared passed in the written 

eamination 	are less qualifide and less experienced 

than your humble •appliant ,n( -,,' your humble applicant 

is very much sincere and he will go for ietiiement on 

313.97. 	, 

That your humble applicant begs to a tote that 

as the present 'seleQtiQn of Deputy 53 is the l - st selection 

in the seIviceiife of the applicant he cLd -.;el3, in the 

examination with an expectation tha,t hp v:il 	the 



selection of .  Deputy SS andhe will go on retirement as 

Deputy SS, from the Railway 

r 

:. 7 

p) 	That your hurablo applicant, begs to sta';e th..:t 

as you hrnble pplicntwas. declared unsuccessful in the wzikta ,  

written examination he filed vrious representation before the 

authority sothat the answer scxpts may he. xeexamined 

oi the satisfactionof the applicant hut till today no 

reply he been i.ec.eived from tie authority as a result 

of which youi humble applicaflt hasfiled this application 

bdfoxe this Hon'hle Tribunal for rediessal of his axievances..  

Details of ie medy 	: 

The applicant declares that he has exhausted 11 

the departmental remedies which ie'avai1able to him as 

per the Departmental Rules.- 

Matte2:s not fDieviously filec oI,j1nO 

'.1 	in anyothei Court :. 

The aplicant further dëclaie,s that he had 

not filed any application, writ or suit xegaidinq this 

matei before any Court of law or any other Bench of the 

Central Administrative Tribunal. 
I 	 - 	 F 

VII 	Reli efsouht  

In vIew of the above facts and ciicumstances 

the applicant prays for tI'ie following 'relief 

A. 	To p a s s a order drectin tne ros ondents 

to re—examine the answer -  scriots of the applicant 

- - 	. 	- 	and to,poducet't,befoxe this Hon'ble Tiibunal. 
- 	for propel evalUation and' after p;Iusal of  

the records and after earnintion of the answer 

scxipts.if the applicant is found to be qualifieda. 

order may be issued to theautnorit to declare 



him as a' successful candidate alongvith the other 

candidates 'and to select him as Dputy .SS from th day 

of his colleagues wIe promoted . 

B. 	To direct the iepondents to produce the 
Hon'bl 

answer scripts before the/Centtial Administrative 

Triuna1 	fox 	—exar.,nati'on 7ind to 'pass necessary 

order ox orders asyoui Honour may deem fit ard 

proper 

VII. 	Grounds for relief : 

Ror that 'your humble applicant appeared in the 

written test' and attempted all the questions 

upto his satisfaction and so he is sure that he 

will be uccessfuliy passed in the examination 

but due to over—sight or Tistake your humble 

policant's result was declared as unsuccessful 

and as such to satisfy, the applicant the answer 

scripts may be re—examined and. revalued 

For that ydur humble applicant is the senior—most 

ASM and he is'otheiwise qualified tobeselected 

as Deputy SS but due to the result of the written 

• 	: 	' 	examination youx'numbie applicant could not avail 

the opportunity of selection for the past of 

Deputy SSand as such answer scripts of thewritt:en 

examination may be called for and to verify whether 

the appliant haspessed in the written examination 

or not 

Fox that your humble applicant has submi'ted the 

representation' before the Divisional Railway Manager, 

and the General Manaqex but no reply has been 

,received as yet and your humble applicant is 



entitled to knou the outcorre of the repiesentotiOfl 

filed by the applicant 

For that youthurnble 1appiicant is also etitled 

to challenge the result of tho.writn .exintiOfl 

:s the result of the written exaiination hcs not 

satsfiea to your hunbie aplicat as ho 	iu well 

in the examination 	. As such tie answçi scripts 

may bé examined by this Hon'ble Court for the 

satisfaction of the applic.nt 

For that in view of the matter the apol.ict is 

entitled to call foi the. answer sciipts arc 	to 

examine the answer scripts by this Hon'ble Couxt 

for the satisfaction of the applicant 

VIII .- 
	PartIaif the Bank_Draftfldian_Postal 

Order 	:• 	 - 

Indian Postl Cider No. 	4 	/ 

dated 	/1- 9r 	for 	.' 50/— (iupees fiftf) 

only payable at Guwahati. 	 - 

Veifiation 

S 	 - 
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V E H I F I C A T. I ON 

I, SxiSuiesh Chandiâ Kundu , son of late 

- Rangalal Kundu , aged aboUt 57 1eax , piesently vipiking 

• 	 as Assistant Station Mastex in Lumding Division , N.F. 

Railway, do hexeby declaie as foilws 

1. 	That I am theapplicant in the above applitation 

and as such I am fully acquainted with the facts 

- 	 and cixcumstahces, of the case. 	- 

• 	
I sign this veiifica-tionon this 

the 	ia"- day of 	1996 

• 	 • at Guwahati . 

1• • 	
ç10L 

Declaxent. • 
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Office of the 
- D1vStoflal Rly 0 Managr(P) 

LundLng,c1tfi 	5...l995 

Sui 	5e1eqt1ofl 	the pt of Dy,SS 
in scale R2003200/ 

it habeth ece(1 to hOld the seiecton.for forming a panel of 
DySS In scale RaDOO_320O/- for 31\ (1XR28,SC2,ST-1) vacancies 
4thtn a short peoiTh selectIofl41i consLs of r1ttn test 

VIvaVOce tos t wIth those ThO will qualIfy 	the 
itton 

The foi1ong SM/JMS in scale F16OO2660/ we elIgIble to 
appear 1r. the S.e1ctIori and they should be o3k4 to Icop them.. 
3elvS frt reaUnSS to appear in the wrltten test within shorE 
Notice 0  

No absent;ee test 411 e held j if anyboiy Is ai leave he shouid 
be ntLmatec1 	iate1YXi b3 leave ac1ress to eflflDlE) him to 
appear befo the abcwe test. If anyboly s not '?LllIrlg to appear 
before the aforesaid jrItten test he should intmate hIs un-wU1ing-
ness in 'ittn through proper channel, 	

S 

NRAcherjee 	 •- A4/bP1 	
/ 

ICeS hab Ch D.as 	 ASM /N N T, 
3., 	G C. J djrd ar 	 AS M/13P B 
4 	J,, N ,D,t t a 	 SM G, 
5 1 	K0K,Bho niick, 	 ASM/1GI'. 

SM/13P. 
7, 	 SM/14i3G. 

9. 	Nantcsh ch,Das. 	 RASM/BPB/HKD, 
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13 	13 d. Chand a0. 
S 1 C,DoloIt 	 Rg,SN/Dh, 
Ramenclra.Bhatt acher je e0 	 Rg. SM/ITT L/DIDE/L 
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t' 20, 	NC,Banik 	 SM/DKE. 
21, 	 SN,Das, 	JSM/ j, BPB, 

M; d,Barman, 	 ASM/DcU, 
K.tlpa Roy, 	 JtSM/HJI, 

24, 	•N,D,Pul, 	 ASM/NGC 
250 ' $4jci(axn 	 JM/LlftG, 
26 0 	DKDebnath 	 JM/B13LF. 

• 	 27, 	s1IcDasgupt. 	 pcjM/JLflCL 
2S ' S CJutta, 	 S 	 i3M/KXJ, 
290 	 IsIVL(ii 
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13C,Nath 
L,Kaj1ta, 
B.KicSe, 
A,K,fl,eb tby 0  
JcK. Roy, 
&K0 Nath 0  

B oP0Sfl1addar 
D0B 0 Bfldyaihy 
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M. R.Das gu)ta., 
B. C,Dutta, 
PG.Chakaborty, 

S,P.Pauj 
D • B 

(1 K,Deb 
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Da1jji Ch,Das, 
SitoSh 	Dutt 
S. K.Bhattacir jeo 
Par1na1 I3hattaeherj 

Yogendra Jha 
M.ScROUth BOy, 

Brojndrah 
QS arnar I1,Sea1, 
J,C,Das, 
Sankar Krjutt 
Shy ama Pr1 Das, 
Pr1yEuhL Mubsuddi, 
Mukurid Lal Dey, 
Deba Pris-I Bhatttchoroo, 
S • N • Ch ak$tlxr ty. 

•Up adhyay, 
. C. .a •.L-a, 

Phresh Ch,Roy,  
I4A11 Lskr 
Benoy Bhys 	Roy, 
FraneLs Ihjaxy, 
Gojencira ibha, 

n La). 
amarendra 13 rthma, 

Sizi Narz5., 
&-adharl Cth,Dj, 
Nlna 	B Ox'a 
Bhogesj' li&r 
Bhola Nath Mandal, 
Sures 	Thakur1a 
Chjtta Rn 0 Roy, 
Tarak Ch.Dek 
Subr flos 

rn1Cr :Roy 
I31pin Ch 9 Ka1jt, 

ASM/BXJ, 
iSM,4XR/JI D. 
SM/nT L. 
SM/LNt G.  

?SM/JiD, 

JISM /1140. 
ASM/Metro. Rly/ca1, 
.ASM/KXJ, 
SM/24 G. 
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ASM/flX, 
A3M/fl4 a, 

ASM/14G, 
1M/JX G. 
1M/DMR, 
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?SM43PB, 
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1 9  ri P.CNaudra. ISM/S G  
2 B.PPahi SN/NLBR0  
3, 13o'R eManda1 ASM/MXR r  
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k.t1 ch.Das. 
\ 	IM1134G0 

6, 8r1 S0P.ChoIhury 0  A3M1IFG. 
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31  Raiuriath 	Rabha 0  
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2000- 3200/- 

T 	fo i:;n g c af wio oierc' .n  
1.

p L..::; of D3S th scale 	2000-3200/_ bU ri 3f7/95,. 
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th o.'dvf encirty. 	 - 

1, ,clirl hnj.1 KrNath, Lf3N,13PI3 
2. " N. IL Ac her j e t, 	4 ,'ii PB, 
3, B.p1: Kr,Das gupta, A3/flPfl, 
4 0, 	Ttdha KrUhna P.ra:ad, 	1/Jflflfj 1  U jç K. Iic' 	i'J'i/j 11),  

(kpiL Ch,Upnd,hy', A/DPU 0  
111113fl(' Mohan 1311 th0x'jj0, M4/KXJ 0  ' 0. N • P .' (u(1d 	Oh, 	J 4'Lj3 Q, 

0, 	t 	
(,) 	•/ 	N'I.i3fl, 

10. U Prakash 	 rig. A/DP,TJ 
U, Franc Is I s r'any ( 'IT) 	7M/cc; 
1. 	

m £Ge ' 	DuL bj, 	J!4/LAiU 4 	 - 

13. " M Lo kh C h D as SYJ/ JKD 
1 L iken: Kal, AM/JIfl. 

Ch,Duttn, //KTX, 
15, U Jlcndra J3battach j 	, 	/flfliF, .. 
I?. " G.CJcwardr,  
13.'Bnoy Bhjan 1vjy, RLPfl 
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' 	To 
The DiV1iOfl&. Rilwy Man er 	 - 

N. F. Railway, Lumc1inj. 

hrough :Propor Chanre1. 	- 

Subject : Recheckin; o 2 Examination ncwer paper for 
the Pot of Dy. 53 in Scale Rn. 2000-3200/- 

Ref renco: Your NotifIcation ), EL4 O_ 4LP_ 1 l(T)DtolO. 5 o 95  

-- ------- - 
Sir, 

Vjth due respect and humble submission I bog to ly before 
you the fol1owng few 1ine 	favour of your kInd and sympnthe- 
tic consideration please. 

That Sir, I am nevin: as 5M/LMG in Scale Rn.800-2660/-
jth entire satisfaction of 1 my superiors. 

2. 	That Sir, in terms o2 DP1(P)/LMOrc noti2icatlon un1er 
rcfersnce I have been callcd to npprar in L.hi writtcn tit for 
the Post of Dy. SS in scale Rn2000-3200/- =0 accordingly I 
ap 1 eared the writtn tcst if or the I'ost of Dy. 33 hr'l on E.7.95 

hut I hrv hecn declared fail in th- writtan test thuch I have 
arsz- rad all the questions satisfactorily and it is beyond my 
tmaginntin that I sh all fall in the written examination. 

3, 	2hit Sir, I hava nn swc rcd all thc ciucntions corrcctly 
'n it is my exceptation that I can never fail in the examination 
as I have donc well in the examination . Dut it in surprisinc 
that I hav hen declared fail in the writlon 	t w1ICi va 
:.:ond iy excptation. 

4. 	fht Sir, it js1 rntrom a 
hay: pasd in the written 	emination 

lJnf9r the abovo circimstancas 
honour to kindly Zrr-nnga to r€check my 
and for which act of your kindness I 1 
to you. I 

Ticnking you in anticipation. 

j.oli3bl so U -CO tL at I 
hut dclar•ed fail. 

I ticrafore rquest your 
examination answer paper 
-iall ramein ever rtaful 

*  % 	 ) <3 ~ 7"9 L 	I 

Datd, . . ., . 
	

. . ... ./1996. 

- 	 /

'~4cdl 

Copy to : 

Yours faithtully, 
vj 

t 

Sr. DOS/LGjEees Uriion/LMG, 	 1 	'l 
; Vogilrnco Ofiicor,Maligaon 	: 	 - 
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